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9 2022 i | B

 MAY IT PLEASE YOUR LORDSHIPS:-

: 1 3 That 'the :- present applieatioh has 'beenn .regiSt'ered" On the demail ’c'ompla‘int‘ of Sh.

wiere-.Applicant LT

i Avmash V1dhroh1 Whlch alleged cuttmg/prunmg of 200 fru1t bearmg mango trees S

standmg on Daulatpur-Gagret Guglehad road by a contractor of PWD W1thout
- 'obtamlng requ1s1te permlssmn from the concerned departments
-2, "'That the matter ‘was llsted on 4 7 2021 whereln Hon ble Trlbunal was pleased to

o ;constltute a Jomt Comm1ttee compnsmg of representatlve of Reglonal Ofﬁce of

'A : MoEF at Chandlgarh State PCB Pr1nc1pa1 Chlef Conservator of Forests

Government of H1macha1 Pradesh and Deputy Comm1ss1oner Una to undertake 31te T



. :VISItS look 1nto the grlevances of the apphcant Verlfy the factual p051t10n and take_—tf'_ U

-_ remedlal actlon in accordance WIth law
' »“vThat the report ﬁled by the Jomt commlttee has been cons1dered by the Hon’ble o
_”Trlbunal on dated 28 9-2022 and the Hon’ble Trlbunal further passed the followmg B

. order-' :

..... 4 jn view. of the anerments made in the applzeatzon we. also conszder it
.'V::approprzate to seek response from (1 ) State of Hzmachal Pradesh through Ch\lef , N
: ~_Secretary, Government of Hzmachal Pradesh (2) Prznczpal Chzef Conservator of
o : Forests (HoFF) Government of Hzmachal Pradesh (3 ) Prznczpal Secretary, PWD

- f'.Government of Hzmachal Pradesh (4) State PCB (5) Dzstrzct Magzstrate Una and S

3 '(6) the Contractor— Mr Rohlt Jaswal S/o Shrz Narender Jaswal R/o Dangoh T ehszl e : =

Ghanarl Dzstrzct Una, Hzmachal Pradesh who stand zmpleaded as. respondents No G

. ] to 6 Notzce of the applzcatzon be lssued to the respondents requlrlng them to ﬁle o

g thezr response/ reply to the averments made in the apphcatzon beszdes thezrg. A

3 response/objectzons to the observatlons made zn the report of Joint Commzttee wzthzn o

- two months at ]udzczal-ngt@gov in preferably in. the form of searchable PDF/OCR L

- ‘Support PDF and not in the form of lmage PDF T he Reglstry is dzrected fo prepare‘. ‘
‘ ,.;and attach memo of partzes to the applzcatzon and zssue notzces to respondents No 1

2

- to 6 accordzngly....-.' L o ;

That 1n reference to afore 01ted order the replylng respondent w1th utmost reverence . .

-~ to thrs Hon’ble Tr1buna1 makes the followrng subm1ss10ns '



. ‘That the present apphcatlon relate to 1ssues of cuttlng/prunmg of 200 fru1t bearmgv.r, f

T 'mango trees Wlthout perm1ss1on It is submltted that State Board is mandated under :

Water Act 1974 and AII‘ act 1981 to check water and air. polluuon and not mandated -

. under these Acts to check or grant permlssmn for fellmg /cuttmg/prunmg of trees‘ _ o

: .under Water Act 1974 and A1r Act 1981 Further State Board d1d not grant any. k1nd,‘- |
. of permlssmn to the contractor in thls “matter. The issues of trees cuttmg and'v'k_ ‘
) ‘mamtenance of road are belng regulated by the HP Forest Department and Pubhc 3
_ " _Wo_rks ;Departm_ent. As such act1on_ on the 'alleged m}al:tevr:l.e.i _trees-cuttlng in V1olat10n‘_‘ ‘
of ‘,lav.vs' i.'e. lndian ForestiAct,’ 19:2?7‘ 'and Forest Conseryation Act;_l980 f_()r_ ‘proteiction :
» | of fores.t_s r‘e‘la‘te to For,estDep‘artmentand :do'. not pertain _tolthe -‘State Board :

'That as per “directi'orns of the"l—lonv’ble. NGT dated 4-.7-2022‘_‘b.the State‘Board’s- '

' Regidnal Ofﬁce'r'f--Una'acting asnodal aSso:ciated with joint cOmmittee and the'»report‘ | o

A‘ :;-was ﬁled to the Hon ble NGT In response to sa1d Report 1t is subm1tted that the_
| .? allegatlons were found correct by the J omt Commlttee and the cuttlng/prunmg of. 201 o
: trees has been -carrled‘ out wrthout any perrn1sslon from Forest Department :
Reportedly due actlon n the matter by ﬁlrng FIR in Pohce Statlon Gagret Una has
'been taken by the Forest Department though damages /cost ought to have been -‘
-;«»_recovered by the Forest department under Forest Laws from the contractor 1nclud1ng

.afforestatlon So far as State Board is concemed there 18 no complalnt of Vlolatlon :

L of Water Act 1974 and A1r Act 1981 and has no mandate to grant permrss1on forf" S

k _ forestatlon or 1n deforestatlon act1v1t1es under these leglslatlons



g 4“?‘Pr.‘ayei'-:’k.” . =
I ‘;lew Ofthe detaﬂed eubm1531ons rnade herernabove and facts and crrcums‘rancee of
: }‘jthe case, 1t is therefore prayed that the aforesald Appllcatlon may klndly be dlsposed

,off qua the replylng respondent Any other order Whlch th1s Hon’ble Tr1bunal deems L

V ﬁt may kmdly be passed in the 1nterest' of JUSUCC 7

e L Respondent No 4
‘ i .’x/iember Secretary, -
S HMPS ate Dohot;on Cmtfo! Beaff’
awimis ,

,Through Counsel

- Place Shlmla
*»fDate /10/2022
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